
9 . 
IN~ 

. 
IS 

 . 
TRATIVE TRIDUNAL 2 	 CENT 'ADM 

UWAjq-ATI- B911b,14  

N OF: RECORD RULES, 1990) : (D.EST--RU0,.T1O 

INDFX Cr  
~.A No . ~-R,  ~Z- - - ~Ai 

R. 

0 ox 	 ....... OrdenSheeto 	to 	 go 

4. /1 . is  /a 9.2  .. Z.~ ..... Pg....N. -Judgment/Order dtd.sl  

Irom,H.c 	r 
3.* Judgment Order dtd ............. ..... Received 	

/$up 	C . ourt 

T3  4. O.A .......... 	 ........................ 

E.P/M-P ...... 

6. R*iA/C..1j--so--o 

7, W.S ........... 	 . .............. 	 ........... ........ tooti000*o too I I $else 9.
6000 

8*. Rejoinder...,. 	............. ........ pg....* ........... 	 $..*..to.* tooA 0#1040*00- 0 0 

.94  Reply .... I I ......................... ....................... Pg ........... 

16 .~ - 	bt-her'Tapers. 0.4 0 0 0. 4 4 0 0.40to ... 

of 	 000.04 #off#*$ .... *I 	1 0 11. Memo' 	Appearance ............. 	 4 .  099Ao'ho—i 

12...Additional 

:18. Written ~ tgUm-drits.. 	............ so. ....4 ................. 0 0 	 0 

Amen,  .14 	&n ement. Reply by Re spo4dent ........ 

Amendmdnt Reply filed b by, the Applic 	t ...................... ........... 

Counter Reply . . . . . . . . . . . . . . . . . . . . . . . . . ... o~ 
 
. . . . . . . ... 

S  TION OFFIC. ER , (Judl.) EC 

D, 

~ ~A? 	 :qi 



FORM NO. 4 
See - Rule 42) 

'in The: Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATfON NO.A6 

9/c, 
M OF 199 

Applicant(s) 	
~.Z~i  /'a~. ('Vk'46k& lkm lk~ 0 

Of' 
A,.t 

Ae 
Respondent(s) "4V 

1 

Advocate for Applicant(s) 	 SO 

' to 

4"Advocate for Respondent(s) 

Notes of the Registry 	 Order of .  the , Tribunal .  

L9 * 9 *'20001 

4 

_1107 JV10 VVIOIM Urzv 

F. o f "S 
~-Iep~osllcd Odo 

Present s Hon'ble *; Justice D.N'o *  
Chowdhury g  Vice.-Chairman. 

Heard *. J.L, , Sarkar, learned 

counsel-for the applicant and YW.A.7' 

Deb Roy, learned Sr.C.G,S.C. for the 
respondents." 

At. -Sarkar has submitted that 
ther@ is some possibility of getting 
the relief departmentally and accor-
-dinglyj he is - not inclined to press - 
this petition at this stage and prays 

f or withdrawal ,  of the petition with a 
libeA,y to-move this Court again, if 
s~ advised. ,  

Accordinglyi in the-light of-the 
prayer made by W. Sarkar, the prayer 
is allowed. The application is dismi-
_ssed on withdrawal with a liberty to 
refile it if need be. 

Vice-chairman 
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Before the Mentral Administrative Tribunal ilvl~ 
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./2000. 

SrdL Tilak Viswakirma 

-Versus- 

Union of India 

I  N D E  X 

Sl.Noo Annexare 	Particulars 	 Page 

Application 

Verif-Leation 

A 

	

	 Copy of the statement of the 
Attendance of the applicant 

B v  B(I) 	Copy of the certificate dto 
8.1.98 and letter dt. 21.10.94 
issued by the Asstt. Engineer t  
Telecom Civil Divisional, 
Itanagar. 

C o  1Y 	Copies of the letters dt.8.1,98 
and dt. 25.4,2000. 

6* 	E 	 Copy of the letter dt,,18.4.2000. 

7. 	F 1, G 	Copies of'the Re0kesentation dt. 
7.1.98 and dt.25.4.20004 

Filed by 



Before the Central Administrative Tribunal 

-Guwahati; Monch Guwahati 

OOAO NO* 	 ./2000* 

I *  Sx* Tilak Viswakama 

Son of Sri Atibal. Viswakarma 

resident of B. Sector 

Itanagarp Arunachal Pradesh. 

Applicant* 

-Versus- 

Union *f - India 

Through Secretary to the 

Govt,, of Indiat  

Telecom Department, 

New Delhi* 

Chief General Manager g  

N. E. Telecom Circle q  

Shillong* 

3 *. Executive Engineer s,, 

Telecom Civil Di A si on t' 

Itanagar - 791111. 

4. Asstt. Engineer, 

Telecom Civil Sub-Divisi9n 

Itanagar 	791111 

Respoiiients. 

C ent4l 	21. 



(2)) 

altaili-,`4f.  A2 P-11 c  2  A~ o  n  s 

This application  i s. maLde for granting temporary .  
A 

status and abs*rbti*n -as regUar - .eaployee. 

	

2. 	Juri-gdidtionl 

&eel -am that cacuse off action arose within The applicant 

.the7 jurisdiction of this Tribunali 

3*,  

That the  p 
. 
resent -,~ -,application has been filied ,  vAthin the 

. 
prescribed period of limitatiOn as per the C*A*T 

I * 
Aets, 1985,o 

	

4, 	Fatcts ,~*'Vthe ,-Casej. 

4*1* 	That the applicant is a citizen of India ant, 

ights and privileges guranteed, by as such'is entitled to the r 

-the Constitution of India* He belongs to the Other Backward,' 

Classes (O *B#C-'*) 

4,2c 	That the applicant was appointed as casual 

employee 
. 
in the office of the Asstt, -Eng*ieer q  Telecom Zivil 

Sub-Division Deptt.. of Teleceno  Itanagai weef. 1.7,91.. The 

applic 
, 
ant has been working continuous on casual basis mithout -,. 

any break w.eof, 1,,7,91 to 1.8,94., and he earned temporptry 

status by operatish of law soad thereafter working said to be 

on,centract basis but the'respendents did.net:formally grant 

temporary status -to his and he was also -not given the benef.Lts 

to -which tempor 
I 
 ar~y status -employee is entitled* He worked, as 

office peon w.e,_f. - 1-7-91 to 1.8.94 under Asstt. Engineer *  

e 



(3) 

Teleeom , Civij Sub4ivisions, Itanagar, Arunachal Pradeda. 

Copy of the statement Of the Attendance 
of the -applicant is enclosed as-

Annexure - A* 

M. 

40. 	That the applicant begs; to state that 

he has  beea work 
. 
ing as of:Mce peon w.e.f. 1.8,94 an contract 

basis till to-day. The 'applicant, further states that he also 

works in clerical job - including typing ete s, vbenever.required. 

It is-  stated that the .  applUcant has bedn working w.e*f* 

.7,91. to 1.8*94 again after 1.8,94 under the. respondents for 

the permanent 
I 
 nature of work and treated-  as DRM and paid as 

such 

copy of the~ certificate dt 6- 8.1j:98 and 

letter 41t, 21,,10'.94 issue& ~by the Asstt* 

EnSLneerq  Telecom', Civil Division,, Itanagar, 

enclosed as Annexure B and B(I) respectively.' 

4.4* 	That the applicant begs to state that 

there am vacancies in the Deptt. of Telecom, and his service 

is also against existing post ant,the, applicant. has been 

working continuously for about 9 yearso The officers , of the 

Departnent. are very sympathetic .  fer granting temporary status 

but most 'unfortunately no formal communication granting 

temporary status has been issueole In this, connection s  Executive 

Engineer, Telecom Civilbivision,1tanagar l  wrote letter dt. 

4,1,98 % to the SuperintendentA EngLneer (C) Telecom Civil 

Circle, Shillong, for granting tempdrar~ status. Another letter 

was written to Chief Eng:Lneer q  N, E.-  Circle alluillang on 25-C 2000 

joy. the Executive Engineer. 

Conti, 	4/- 



(4) 

8*  1.98 and Copies of the.  letter dt 

25.4-.2000 are enclosed as Annexure,. C 

and D respectivel#,. 

That the spplicent has not, been given 4 

temporary status although the persons %ho.ax* far junior to.him 

have ~ alse been ,granted temporary statuse That the gpplicent has 

approached the office gad has come to know that his case is 

u 
I  nder consideration and he could collect the above correspond-

ences e  It is statedthdt the letter.dt. 18,,4,2000 9  issue# by 

the.Expoutive Engineer (C), #  Telecom Civil Division g  Itanagarl, in 

Sl. No.. 7 the sanction post of office peon is. mention as'Nos. 6 

and the working strengh is shoun as nil. -  Therefore the. eidsting 

vacant -post is 6. Further it is stated that the appliic ~ant,is 

the only ~ casuallabour ( D R1,M) working entire Telecom Civil 

't 	-Divisions ,' Division, Itanagar under vhich there exis 5 Sub 

Copy , of the letter dt. 18.4.2000 is 

enclosed as Annexure - E9 

4* 6 * 	That the applicant begs to state that he 

has filed representations before the concern authotingfor 

granting temporary status till date- it has not been given to-. him. 

Copies. of the representation dt. 70. ~98 

and dt, 25,4,2000 are enclosed as 

Annexure F and G respectively, 

Contd 	5/- 



(5) 

4*7* 	That the applicant has worked more then 

240 days a year and total service is mote then 8(eight) years* 

The applicant - begs to state that this Hon'ble Tribunal has 

in a - member of cases been pleased to pa ~ss orders for 

regularization of the service of the-Casual- workers service 

for-more than 240 days and for long period. The H6n'ble Apex 

Court,  has also in a member of.cases uphelde-The cause of 

regularisation of the service of all those who worked for long 

period continuously. In Surinder Singh & another -Vs-Engineer - in-

Chief C,P:,W.D. and others (19%)Z. S.C.C;, 639, the Supreme Court 

held that "The Central Government, the State Government and 

Public Sector Undertakings are expected to function like model 

and enligtitened employeers . . . . In this case the Supreme 

-  court held as under., " We .  hope that the Government vAll take 	I 

appropriate action to regularise -the services of all those who 

have,been In contLnuous employment for more then Six months. 0  . 

In Daily rated Casual Labour -vs- Union of India 

& Ors. (1988) S.C *C. 122, Ike Hentble Supreme Court held. 

The sense of belonging arises only 4hen he-

feels that he %ill noti.;be tumed out of employment at the vhim 

of -the' management. It is for that reason that as far as possible 

security of work should be assured to the employees sothat-,they 

may contribute tal the maximisation of production* It is again 

for this reason that mgnag . ements and the Governmental agencies 

-in particular should not allow workers to remain as casual 

labours. or temporary employees for an unreasonable long period .  
of time 

4*8* 	That the applicant humbly submits th at 

the present service is the only source of his livehood with 

Contd 	6/- 



(6) 

the members of the family Non-revi arisation is violative 

of. , Arti cle 21 of the Constitution of India, 

5* 	Grounds  -with Lelkal,  Provision 

5.1, 	For that the applicant is 'entitled to 
temporary'status under provisions of' instruction Law, 

5*2* 	For that the applicant deserves to be regularised 

in service for his'working against' regLia ar vacancy for'long 

p6riod.' 

5,o3* 	For that the name'of the applicant has been 

sponsored through employment exchange and he was taken to job, 

of perennial natures sad.deserves.to  be regularised in service,#  

For that- he has worked for-more then 240 dWs -in 

a year and has worked for more than 8 (eight) years *  

500 	For that -'.hon-  1*941 artliation Of service, and 
non-conferring of.  temporary .  status is  Violative  of Act 14 and 
16 of the Consti, tutiOn of India.. being- arbitrary and whimsi.c 

5,'6 	For,  that the applicant's s'ex#vice deserves to-be 
reCulari 

q 

sed,  because h~ has worked for long peri'Od against 
regular job, 

5*70' 	For that the applicant is entitled to the -reliefs 

under the directive principles of State Policy, 

Contd ..' . 7/. 

`1~ 



Details  of  Remedies Exhausted s 

That the applicant states that he has no other alter- 
native 
native and other efficacious remedy than to file this 

application. 

Matters not previously filed or pending ~4th any other 

C  o2.r .!ZTAbqnaI 

The applicant furthery dec3aares that he has not previously 

filed any application,, writ petition or suit before any court or 

any other Tribunal nor any such application g  writ petition or 

suit is pending before any Tribunal or Court, 

81 	Reliefs Soukht for 

Under the facts and circumstances of the case the applicant 

prays for the folloving relief, 

8,1. The applicant should be given temporary status frce the 

date after completion of 240 days and be given the benefits of 

temporary status vith jkrrears, from retr*spective effect, 

8*2. The service of the applicaft should br regularised, 

80. Till. ' regularisation the applicant- shobld be paid emmoluments 

the.the minimum of the scale mith allowances with retrospective 

*ffect mith arrears, 

"8.4* Any other reliefs the-Hon'ble Tribunal may be pleased 

to grgato 

8-5* Cbst of the case. 

Contd . . . 8/. 



Interim Reliefs Frayed -for 

During the pendency of this - application the applicant 

prays for the follovdng relief. 

9,1. The applicant s,hall be SLven pay at the minimum of 

the scale -and allowaaces of group D Staff# 

9*2-* The applicant shall not be outted Ma job* 

10. 

This application has been Med through AdvocateW 

)11.0 	particullEs-of.ppstal Order 

I*P,*O*,Noo 	 Oa 	
177  IW3 

Date of Issue 	 '0 

Issued from 	 G.P,O,. Guwahati,  

Payable at 	 Guwah ati 

11 



VERIFICATION 

I s, Tilak ftswakamaq  son of 

Sri Atibal Ingwakarma g  age& about 26 years, resident 

of B. Sector,, Itanagar t  Arunachal Pradesh g  do hereby 

verify that the statement made in paragraphs 

~w am true to my knowledge and 

those in paragraphs 

are true to my infoxnation vhich I believe to be true 

amd the restb are my humbla. ~ submiddion before this 

Hon'ble Tribunal and I have not suppressed any material 

facts, 

Audg , I sign this verificatLon on 

this 'VT~ day of June, 2000,, at Guwahati. 

Date 	000 	 SL gnature 

Place Guwahati. 

I 



UXTAIU 'ATTENDANCE ROLJ, SHEET -'AS P)-;'k ATTENDANCE RWISTER OF 
SHRI TILAK BISWAKARMA, o/Peon on '  CASUAL 13ASIS IN THE 0/0 - THE )00~1 I 	- 	 I AU-ISTANT ENGINEER (C) 	TELECOM CIVI L S UB-I)IVISION' ITANAGAR' . 

Year .  Month Attendence Total Attenderice 	 Remarks. 
in month. each year. 

1991 July 25 days. 

August 	- 25 days. 

September - 25 days. 

October 	- 25 days. 

November 	- 25 days. 

T)ecember 	- 25 days. 

1199 2 January ~ 5 days. 

February 29 days. 

March 24 days. 

April 	- 30 days. 

May 	- 31 days. 

June 	- 28 days. 

July 	- 23 days. 

August 	- 26 days. 

September - 26 days. 

October 23 days. 

Noveinber 26 days ~ 

December 26 days. 

1993 January 17 days. 

February 	- 26 days. 

March 	- 26 days. 

April 	- 23 days. 

May 	- 27*days. 

June 	- 26 days. 

July 	- 23 days. 

August 27. days. 

September - 27 days. 
October 	- 27 days. 

1994' January 	- 23 days. 

February 	- 25 days. 
M ~~ rch 	- 23 days. 
April 22 duys. 
May 26 
June 22 ciays. 
J 113. 28 days. 

150 days. 	 He worRed an casual 
basis from 1,7.91 to 
1.8.94. The total 
attandence is 878 
clays. 

317 days. 

I 

242 days. 

169 days. 

078 ~lays. 

Tuh) ,wal C-­Pl il 	v 
I 
 'q 
 10P 
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CP 	I 

TI 	s 
to  CertifY that Sri Tilak 

./vis .. too, 	of sri Atibal BiSwakarma, 	
Wakarma, 

Bihpuria, P.O- Sor Alengi 	

Village 1<01abil Morno t ,  p.S.  

Satra,*District Lakhiinpur, Assam, 
.,is Working - under this 

Office Peon on Contra 	

since August'1994 as an 

ct Basis ' I-le also performing the clerical 
works InclUding typing in a 'lice way. 

I found hiin as a sincere, 
energetic worker with good health. 

Tle bears a good 
I.noral c hzi r 

-1  c t e r 

Wish hiln t ~ver  Y success in his life. 

F';ngineer(c) 
T(U com (,'J.v,i.1 '.. ~itjbt)~)J.V.t g j on  

2q  jh 

 - 

j tkjjjr  (()) 
"1800M Qv4 Sub-D) . Vision 



C.'J' TEL.FCOMMUNI CATIONS 
0 FFICE Or,  THE ASSISTANT ENGINEERJELECOM CIVIL SUD- DI Itr S1 ON 

X ~AG El 

N01 TC5D-I1W/70/ ,̀ 1-R-/` 	5 1 	 -Dated 9 

I 
TID. 1, 

The Execative tn.giaverj 
TeLocom Civil Divisiota g  
ILI L . L LD 12g 

Sub: - 	 BU~ ',~-Jvr Regularisatiom as Office -  Poem.from 

1,t is for your kind. information that. ' TaLeco.m. 

Civil Sub.7Divisloa, Itanagur.  where. one same.tioia. post mas ,, avaiLabLe4, 

f or the post of office,.., -poom.. But. after. 	 of th0.:PrGvL0L1S- 

of ~- Ice .Paola On 3 ­1--~91 ­ that pDs.ti:has, saot.,  been fiLLed up* --Ome DRM 

S.r i,, Ti L ak...Bi swakarma ,  I s per f ormt mg the wf f ice peon duty, since, 

0 1 -0.7-199 1  tiLL- today.,, 

Therefore .1 requeoting you ip If possibLe,'thaaf 

tkia DRM Sri '.rJ.Lak 13iswak?x.ina -may IcIndly be,reqgLarizad - ~ts a 

office peon. 

I n thi s req,-wds repr-es -antation - reco. ived. from. 

Sr.i:, ~Ti L ak. BiswakarmaAB eac-Lo -sed,..hevoid- th f or -'-f ave ur - of ,%'ye ur 

kilqd .  1teedfulL 'act19m:La-%-the mat,ter- p ~ease. 

T~ T, lb~_ 	 NN VV z 

Assistant Eagineer g  
TekeeDzu. Civil. Sub-Divisiom# 

t-U nagar 

0 
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DEPARTMENT OF TELEcommuNj CATIONS OFFICE OF THE EXECUTIVE ENGINEER(C):: TELECOM CIVIL D_TV:rSION 
ITANAGAR-791  ill: 

NO: 5(3)/TCD-ITN/ Dated the 	 98. 

TO, 

'The Superintending Engineer(c), 
Telecom civii Circle. 
Shillong- 793 003t 

Sub:- 	 Grant of Te'mporary status in respect of Casual 
Labour wo'rking - a- Office Peon -'case of Shri 
Tilak Biswakarmae 

Ref:'-. 	CE(C)o (;H~Yls Noo 1(40)94/CE-NEZ/CH/1239 dt. 5.11.97. 

An application dated 7th Ta'nuary 1998 received 
from Shri TilakBiswakarma o  Office'Peon on'contract basis'; 

. 
which 

is self. expianatory is enclosed herewith,', 	
I 

He worked on Casual basis -from 1,,7.91 to 1.8.94 ' 
and . contract basis after 1.8,.94 in the'  office of the - A~aistant 
Engineer(c), Itanagarc He As . performing the duties of an 
Office Peon alonrjw -ith A 4SPa j- Cho -A- 1-Pinge'recoj~d keeping 
etc. whezi ever required. 1,

M?S performance-is satisfactory 
and is 

, 

duly recom-nended for the grant of.temporary status 
as.office peon. 

This is fmr your,kind information and necessary 
action please. 

Encls- 	1- Ar)plidation. 

2. CE(C) l s.reference lettero 

C 

Executi/v Enginee 
Telecom Civil Division, 
Itanagar 	791 1110 



	
AF 	 If - 

DEPARIME14T OF TELECOM SERVICES 
0 OFFICE OF7[HE EXECUTIVE 

ENGINEER(C): TELECOM 

	

ITANAGAR  -721  111.- 	 CIVTL DIVTSION: 

	

NO: '5(3)/TCD-I 	 Dated: /04/2000- 

TO 
:0! 

-The Chief Engineer(c), 

.~ .Shillong. 

Regularisation in respect of Casual Labour working 
,4a,aft Office peqF17 ,,case, 0 Shri.,Tilak Biswakarma. 

-.'An'aPplicat:1:6n dated 25th Ap"ril"i ~00d ~ 

Sri Tilak Biswakarmap Q ~fice,Peon.on contz~$~
t, rec6ived from 

Basis ,,..,,which is 
A.enclosed. ,  herewith. 

He' worked on Casual Basis, from 	 94 . .1 .. 	_t 7,91 . to I a. 

	

and 	 %bas~s -after ,  1 .8.94 in the 0/0 The * A' satt. Engine ~~­ f- ,,Telecom civil Sub-Division T ~tanagar., At .Present ( he.Is Workin.P.,  in Telecomi.CivilDivision o  Itanagar; He 'is. -;performing: tile dutijj~'~ 'Of "in ; Office":'Peo& 

	

i7% J *I. I'll, 	r, ~ - 	, .. alongwith diar- 

	

com 	 y 

Wte~:q. t-Y, ping #;,.record keeping etc. when ever "required. His 
perforpt4nq0t4s I satisfactory and.is  duly f recommended f or "the reguU rliAatidn as'an dffice'p 

	

a I ­  A! 	 con, V 	.1 

i,,.fc)r ;your, kind. information And.-necessary 

EnclO: 	APPliCation, 
Y  

Executi a Engineer(c), /~ r 
Telecom civil, ..Divis lion Itanagar. 

copy 

The Superintending Engineer(c) o  Telecom Civil, Circlv_, , Shillong for information and necessary' action plea:
~ e, 

Executive Engineer(c), 
Telecom Civil Division, 

Itanagar. 



DEPART MENT OF TELECOM SERVICJ~-.s OF-FICE OF TJTC~ EX1--1CCTIVr,- ENGINEER(C):TEL
F-'rOM CIVIL DIVISION 

NO: 

Dated: I 	 /04/20oo 

To P  

T  ~e e Superintending Engineer(c), e lecom C ivil Circle, Shillong. 

Sub:— 
Down—sizing Of.Government Machine 

Ref*_ 	 rY7- .. i-nf o rma tion reg. C.E. letter No. 1 	 1 1 11 
(1)99/CE—ASM/GH/2806 dtd. 17/4/2000. 

The-information required vide above letter is submitted as foll ows _ J 

	

Name-of Office 	Execut 
ive Engineer, Telecom Civil DivjsJ.on .Itanagar. 

Main functions 	
COnstn. Of Tele 
and other infr cOm BuildingsiStaff Quarters 

astructures for Department Of.TelecQm Services. 
Since 'when in 	29-11-94. eX4stencq. 

4 0- No. 

	

Of Regional' 	5(five), Telecom Civi 

	

/E,Ap~d.'..Off ices. 	 Sub—Divi Sion 0 ices. 
Etaf employed/ 

As per enclosed proform 

	

Category/Group 	 ao 

Annual EXpenditure: R S. 2,P 52 ,,55 P 1 71 .00 (Capital wopks ). 

ExecutiN En 
Telecom C vi 	C) Xe6  r\~ 

I'LDivj. Sion 
Itanagar. 

~ Opy,to:— 

The Chief Engin'eer(c), Telecom N.E .  

	

Guwahati. 	 Zone 	i 

Executive J?,ngineer(c), 
Telecom Civil Division, 

Itanagar. 



pR0F0KM A 

STATEMENT OF STA 1~ EMPITl–F,—DJCA—TlEg-QELYZq-ROUP~WISF' 

.1~4 o. Category.. Sanctioned 
Strength.  

Working 
strength 

Vacant 
Post. 

1. E_XecutiVe Engin. eer(c). 	1 1 Nil. 

2 Asstt. Engineer(c) ~ 5 5 Nil. 

3. junior r~,ng~nper(c). 3 

Asstt. Surveyor of Nil. 

works (C) 

Accounts, ofgicer. Nil. 

A Gr_T/II I  10 5 

Tt office Peon.-.. Nil. 

Motor Driver. Nil. 

Executive Eng ~neerL 91 
Telecom.Civil Divisionp 

Itanagar. 

00 

A 
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To- 

The Superintending Engineer(c). 
Telecom civil circle, 
Shillong. 

Through pr oper channel 

Dated the 7th January'199'8. 

Sub:- 	Pra jrPr-for_Re2Ularai.9ation  in the Mst  of  Offi ce 
Peon,/ 

Sir , 
Most respectfully 1 beg to draw your kind 

attention.towards the following few lines for favour 
of your kind information" and necessary action please. 

I have been working,as a- cas.ual,Office Peon 
in 0/0 The'Xssistent Engineer(c),Telecom civil Sub-oivision, 

7 

Itanatjar since 1.7,91 to 1. 18094 and subsequently from 
2.8.,94 to till -  date on contract basis*. 

~2. 	Tha~'sir, I come - from a poor family and I 
have to look after all my family , members. on the other 
band, my father J*s a . 

poor peasant in the.village and 
there is no income from other. sources also * ' Due to my 
poverty I could not even able,to take more.education'also. 

Therefore,'in your honour I request you, to 
ki.ndly consider my case sympathetically and if possible 

regularise me as an office peon* Further detailed 

particulars of.mine are enclosed in a separa'te sheet. 

For lthle act of kindness Ishall remain ever 
grateful to ~ you, 

Thanking you Sir. 

Your's faithfully, 

TILAK BISI,%,IAKARMA 

0/0 The Asstt. Engineer(c) 
Telecom Civil Sub-,)ivision# 

Itanagar. 
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DETAILED  PARTICULARS 

1 0  Name 
SRI TILhK 81SWAKARMA. 

2. Father's name : 	Sri Atibal Biswakarma. 
3, Da. te of birth : 	30-11-71* 
4* Caste 	 : O-B-C.(Other Backward Cla sses ). 

 Educational Qualification 0- Matriculation. 
 Other qualifiCation 

Type writting Diploma in English. 
 Employment Reg. No. 769/91 dtd6 12.8.91 & 340 /97 dtd. 

16,4.97. 
Permanent address Vill 	Kolabil Mornoi. 

POO : Bor Alengi Satra. 

P-S : Bihpuria. 

Dist : Lakhimpur(Assam). 

9* Date of Engagement 	: 1.7,91. 

10 * Office in ~,-rhich 	: 
attached 

0/0 Tile Assistant Yngineer(c). 
Telecom civil sub -Division, 
Itana§ar- 7.91 111.(A.P.). 

11 
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The Chief Engineer(c), 
N.E. Telecom Circle, 
Shi 

I 
 llong. 

(Through proper chennal). 
0 

Sub: - Prayer for regularising my,Service to the Department. 

 

Respected Sir, 

With deepest respect ~ and great honour to your kindself, 
I wish to lay down a few lines for your kind and favourable decission— 

I 

That Sir, I was recruited as Office Peon in Casual Status in 
the 0/0 The Assistant Engineer(c), Telecom Civil Sub-Division, 
Itanagar since 1-7-91. 1 served the department in same 
status till 01/8/94. - 

That Sir, after 1/8/94 1 am serving the department' as office 
peon on contract Basis. 

Sir, I come from a poor family and I have to look after all 
my family members. On the other hand, my father is a poor 
peasant in the village and there is no income from other 
sources also. Due to my poverty I could not even able to 
take more education also. 
That .Sir,, It is learned that some office peon has been 
regularised by your kindself at Assam or may be in North 
East also. 

Therefore, I pray earnestlyto your honour to regularise 
my service as an office peon which I served from 1/7/91 to 1/8/94 
as Casual Status. 

.I am submitting all documentary evidances in support 
of my prayer for your kind perusal. 

Thanking you 0  Sir. 

Yours faithfully, 

Tilak Biswakarma 
Office Peon. . 

Telecom Civil Division, 
Or/ Itanagar-791 111. 



Bio—data 

I Name 0 Sri Tilak Biswakarma. 
 Date of birth 30-11-71. 

 Date of engagement 1-7-91. 

 Educational Qualification: Matriculation. 
 Other qualification Typewritting in Enlish. 

 Employment Regn. No. 340/97 dtd. 16-4-97. 
 Caste 0 B.0 . 

 Nationality India. 

 Office to which -ftttl -' 01 -07-91 to 30/9/98. 
attached. 0/0 The Assistant Engineer(c), 

Telecom Civil Bub—Division, 
Itanagar. 

From 1-1.0-98 to till date- 
0/0 The Executive Engineer(c), 
Telecom Civil Division, 
Itanagar. 

 Present address B 1  Sector, Itanagar. 

 Permanent address Vill: Kolabil Mornoi. 
P.0 : Bor alengi Satra. 
P.S -,:Bihpuria. 
Dist: Lakhimpur. 

Assam. 

ft.- 


